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SBI Life — Shubh Nivesh Policy Document

Part A (UIN: 111N055V03)

Policy Schedule

Your Policy

Welcome to your SBI Life — Shubh Nivesh policy and thank you for preferring SBI Life
Insurance Company Limited to provide you with insurance solutions. The UIN allotted by
IRDAI for this product is 111N055V03.

The information you have given in your proposal form, personal statement together with any
reports or other documents and declarations form part of this contract of insurance with us.
Your policy document, comprising this policy schedule along with the policy booklet and any
endorsements, is evidence of the contract. You should read these carefully to make sure you
are satisfied. Please keep these in a safe place.

SBI Life — Shubh Nivesh provides an excellent package of insurance cum investment solution.
In return for your premiums we will provide benefits as described in the following pages of the
policy document. The benefits available under this policy are subject to the payment of future
premiums as and when due.

Your Policy is a participating traditional insurance product and you are entitled to a share of the
profits under this policy.

The benefits will be paid to the person(s) entitled as set out in the policy document, on proof to
our satisfaction, of such benefits having become payable and of the title of the persons
claiming the payments.

Please communicate any change in your mailing address or any other communication details
as soon as possible.

If you require further information, please contact us or the Insurance Advisor / facilitator
mentioned below.

Insurance Advisor/Facilitator Details: <<name>> gde>>
<< mobile noen or landline number if mobile nopt
available>>.

Identification

1. Policy Number

2. Proposal No.

3. Proposal Date

4. Customer ID
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Personal information

5. Name of the life assured

Part A

6. Name of proposer / policyholder

) Life Assured Policyholder
7. Date of Birth
Life Assured Policyholder
8. Age at entry
Life Assured Policyholder
9. Gender

10. Mailing Address

11. Telephone Number with STD
Code

12. Mobile Number

13. E-Mail ID of the policyholder

Nomination

14. Name of the Nominee(s) Relationship with the life assured Age

15. Name of the Appointee(s) Relationship with nominee Age

Important dates

16. Date of commencement of policy
17. Date of commencement of risk
18. Policy anniversary date

19. Premium due dates

20. Endowment maturity date

21. Endowment with whole life maturity
date

Basic policy information

22. Plan Option
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23. Basic Sum Assured (Rs.)

24. Premium frequency

Name of the Rider UIN

<< Names of the selected Riders / No riders applicable >> << UIN / Not applicable >>

Base Policy & Riders Benefit

Installment

Premium
(Rs.)
_ Sum Premium Service Due Date of
Benefit Term Paying Tax Date of :
Assured Maturity/ Cover
(Rs.) (Years) | Term and Last End Date
(Years) Cess | Premium
(Rs))
Base Policy

<<SB| Life — Preferred
Term Rider (UIN:
111B014V02)>>

<<SBI Life — Accidental
Death Benefit Rider
(UIN: 111B015V02)>>

<<SBI Life - Accidental
Total & Permanent

Disability Benefit Rider
(UIN: 111 B016V02)>>
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Total Installment
Premium, excluding
taxes (Rs.)

Applicable Taxes

Total Installment
Premium including taxes

Applicable Rate of Tax*

*includes Service Tax/ Cess/ GST (currently only in case of J&K residents) and/ or any other
statutory levy/ duty/ surcharge, as notified by the Central and/or State Government from time to
time as per the provisions of the prevalent tax laws.

N.A. means ‘not applicable’.

Applicable clauses

<< To be printed only when the policyholder is staff member
We will award the following discount to you on your premium.>>

Discount applicable as a percentage of

Benefit tabular premium (applicable across
policy term)
Base Policy <<6% for RP, 2% for SP>>

SBI Life — Preferred Term Rider (UIN:
111B014V02)

<<6% for RP, 2% for SP>>

(UIN: 111B015V02)

SBI Life — Accidental Death Benefit Rider

<<6% for RP, 2% for SP>>

SBI Life - Accidental Total & Permanent
Disability Benefit Rider (UIN: 111B016V02)

<<6% for RP, 2% for SP>>

Signed for and on behalf of SBI Life Insurance Company Limited,
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Authorised Signatory
Name
Designation
Date Place

The stamp duty of Rs <<....>> (Rupees
dated << . Government notification

<< Digital Signature >>

(Signature)
Proper Officer

...... only) paid by pay order, vide receipt no. <<......>>
Revenue and Forest Department No. Mudrank

We request you to read this policy schedule along with the policy booklet. If you find any errors,
please return your policy document for effecting corrections.

kkkkkkkkkkkkkkkkkkkkkkkkkkkkkkkkkkhkkkkkkkk End Of POllcy Schedule kkkkkkkkkkkkkkkkkkkkkkkkkkkhkkkkkkkhkkkx
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Policy Booklet
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t

This is your policy booklet containing the varicdi@sms and conditions governing your policy. Thidiggobooklet
should be read in conjunction with the policy sallecand other related documents of your policy.

If you find any errors, please return the policy éffecting corrections.

1 Definitions

These definitions apply throughout your policy doeunt.

The definitions are listed alphabetically. ltemskea witht alongside are provided in your policy schedule.

Expressions

Meanings

(%)

1. Age is the age last birthday; i.e., the age in deteg years.
2. Ageatentry t is the age last birthday on the datommencement of your policy.
is the person who is so named in the proposal forsubsequently
3. Appointee t changed by an endorsement, who has the right toagixalid discharge
- PP to the policy monies in case of death of the Lifséred during the terr
of the policy while the nominee is a minor.
4. Assianee is the person to whom the rights and benefitsraresterred by virtue of
' 9 an assignment under section 38 of the InsurancelA88.
5. Base Policy is that part of your Policy referringhasic benefit.
. . is equal to total premium under the base policyuahng service tax
6. Basic Premium " . .
and cess andless underwriting extra premiums,yif an
. is the insurance amount offered by us under the Paticy at the time
7. Basic Sum Assured T . . .
of the inception of policy.
the persons nominated by the policy owner to kectie insurance
benefits under the provisions of your policy. ThenBficiary may be
8. Beneficiary t you, or the nominee or the assignee or the leded he the case may
be. The beneficiary may be stated in the policyedadle or may be
changed or added subsequently.
9. Date of commencement of policy [ is the start d&tgur policy.
10. Date of commencement of risk t is the date fromcvitihe insurance liability arises.
is the date on which the term of the policy expiresase the policy i$
not terminated earlier due to the death of thergduThis is same 4
11. Date of maturity of policy Endowment maturity date if endowment option is emsand
Endowment with Whole Life maturity date if wholefeli option is
chosen.
12. Death benefit is the amount payable on death ofifdhassured.
13. Deferment period grt:iinpenod (5/10/15/20) chosen under Deferretulity Payment
14. Endorsement achange in any of_the terms and conditions of yalicy, agreed to or
issued by us, in writing.
15. Endowment maturity date is the date on which the basic sum assured plusd/&®nuses
) y becomes payabile if the life assured is alive orsthié date.
16. Endowment with Whole Life is the date of the policy anniversary immediateljofving the date on

maturity date

which the life assured completes 100 years of age.

17.

Endowment Term

is the period from the Date of commencement oftbkcy till the
Endowment maturity date.

18.

Free-look period

is the period during which the policyholder has eip¢ion to return the

policy and cancel the contract.
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Expressions Meanings
19. Grace period is the period from the premium due date during Wiyicu can pay the

premium without interest and other requirements.

20

. Guaranteed Surrender Value

is the minimum guaranteed amount of Surrender Valuthe Policy
payable to the policyholder on the surrender ofRbkcy.

is the status of the policy when all the due prengithave been paid

21. In-force
upto date.
is the amount of money payable by you on each Rmanmiue Date in
order to keep the insurance cover in force undeptovisions of your
22. Installment premium T policy.

Applicable service tax and cess and levies if ang,payable in
addition.

23.

Lapse

is the status of the policy when a due premiunotgpaid before the
expiry of grace period.

24.

Life assured T

is the person in relation to whom life insuranasd ather benefits are
granted.

25.

Maturity Benefit

is the benefit payable on maturity

26.

Minor

is a person who has not completed 18 yeaegyef

27.

Nominee

is the person who is named as the nominee in thygogal form or
subsequently changed by an endorsement, as pemsagtof the
Insurance Act, 1938, who has the right to give ladw@ischarge to the
policy monies in case of the death of the life asguefore the maturity
of the policy.

28.

Participating

means that your policy has a share of the profiterging from our
‘participating life insurance business’ and is pasdbonus.

is the status of the policy if premiums have beaid for at least
least 2 full policy years for policies with ternstethan 10 years and

29. Paid-up least 3 full policy years premiums have been paidoblicies with term
10 years or more and thereafter premiums are aidtygithin the grace
period. This is not applicable for a single premiBoiicy.
is equal to basic sum assuredltiplied by number of installment

30. Paid-up Sum Assured premiums paidiivided by total number of installment premiums

payable under your policy, if your policy is in gaip status.

t

31. Paid-up Value Paid-up Sum assured plus vested Bphussterminal bonus, if any.
is the same date each year during the policy terthedate of
. . commencement.
32. Policy anniversary

If the date of commencement is on 29th of Februdey policy
anniversary will be the last date of February.

33.

Policy document

means the policy schedule, polmyktet and endorsements (if any).

34.

Policy Schedule

is the document that sets out éltaild of your policy.

35.

Policyholder or Policy Owner t

is the owner of the policy and is referred to asphoposer in the
proposal form. The policy owner need not necesshgalthe same
person as the life assured.

is the period from the date of commencement, taltte one day prior
to the corresponding date in the following calendanth or similar
periods thereafter beginning from the dates in@igndar month

36. Policy month corresponding to the date of commencement of policy
If the said corresponding date is not availabla calendar month, then
the last day of the calendar month will be congiddor this purpose.
is the period between two consecutive policy ansiages; by

37. Policy year convention, this period includes the first day amdludes the next

policy anniversary day.
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Expressions

Meanings

D

38. Policy term t is the period, in years, during whilsl contractual benefits are payahle.
is the contractual amount payable by the Policyoltb secure thg
39. Premium benefit under the contract. Applicable service @ess and other levigs
if any are payable in addition.
is the period between two consecutive premium datesdfor regula
40. Premium frequency t premium policy; the premium frequency can be eithieYearly, Half-

yearly, Quarterly or Monthly;

41.

Premium paying term T

is the period, in years, avi@ich premiums are payable.

42.

Regular Bonus

is the amount that is expressed as a percentag@whssured under the
policy and declared on a regular basis, usually gaar, throughout th
Policy term. .

11%

is the process of restoring the benefits under gbkcy which are

43. Revival otherwise not available due to non-payment of puensi on due dates,
resulting in the lapse of the policy.

44. Revival period is a 2-year period from the due aditfrst unpaid premium

45. Rider t is an additional cover which can be optedgwith base plan.

46. Rider Sum Assured is the amount payable upon the happening of eventréd under the

17

rider.

47.

Rider Term

is the period, in years, during which the contrattider benefits are
payable.

48.

Simple Reversionary Bonus or

Reversionary Bonus

is the simple bonus which is same as Regular Bdhwusll be declared
at the end of each financial year based on statutuation.
It will be expressed as a percentage of basic ssurad.

is the voluntary termination of the policy by thelipyholder before the

49. Surrender expiry of the policy term; a surrender value wile kpayable, if
applicable.
50 Surrender Value is the amount to be refunded, if any, to the Bblidder upon early and

voluntary termination of the Policy by the Policyther.

51.

Terminal Bonus

is an amount which is paid over and above the simmpiersionary
bonus when the policy terminates, provided suclerainal bonus is
declared by us.

52.

Underwriting

n

is the process of classification of lives into agpiate homogeneou
groups based on the underlying risks.
Based on underwriting, a decision on acceptancejection of cover as
well as applicability of suitable premium is taken.

53.

Vested Bonus

is reversionary bonus which has already been dstland remains
attached to your Policy.

SBI Life Insurance Company Limited or its successor
We are regulated by the Insurance Regulatory angelbpment

54. We, Us, Our Authority (IRDAI). The registration number allottdey the IRDAI is
111.
55. You, Your t is the person named as the policyholder
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2 Abbreviations

Abbreviation | Stands for

IRDAI Insurance Regulatory and Development Authooit India

Rs. Indian Rupees

UIN Unique Identification Number (allotted by IRDAdr this product)

GSV Guaranteed Surrender Value

SsV Special Surrender Value

These abbreviations bear the meanings assignéeéroelsewhere in the policy booklet.
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3 Policy Benefits

3.1 Participation in Profits and Bonus

3.1.1 Your Policy gets a share of the profits emergirmgrfrour ‘participating life insurance business’ et
form of Regular Simple Reversionary Bonus and TeamnBonus.

3.1.2 We will declare the regular simple reversionary lmat the end of each financial year and it will be
based on the Statutory Valuation carried out updevailing regulations.

3.1.3 Simple Reversionary Bonuses once declared by usnteguaranteed and will be attached to your
Policy. We may also pay the Terminal Bonus, if dmsed on experience at the time of unfortunate
death, surrender or survival till endowment mayudiate.

3.1.4 In case you do not pay the premiums when due, Yulicy will cease to participate in profits
thereafter.

3.2 Death Benefit

3.2.1 If your Policy is in-force on the date of death, wi pay the following benefits on death of théeli
assured:
3.2.1.1 If you have chosen Endowment option, if death cedefore the completion of endowment
term
3.2.1.1.1 For Regular premium policies, we will pay the highef the following:

3.2.1.1.1.1 The Basic sum assured plus Vested Simple ReversidBanuses plus
Terminal bonus, if any. OR

3.2.1.1.1.2 {A multiple of annualized premium} plus (Vested Sita Reversionary
Bonuses) plus Terminal bonus, if any, where thetipialis as below:

Policy Term Age at entry of Life Assured wa#\ge at entry of Life Assured
less than 45 years was 45 years or more

Less than 10 years 5 5

10 years or more 10 7

OR

3.2.1.1.1.3 105% of all the premiums paid under the base policy
3.2.1.1.2 For Single Premium policies, we will pay the highef the following:
3.2.1.1.2.1 The Basic Sum Assured plus Vested Simple RevengioBanuses plus
Terminal bonus, if any OR
3.2.1.1.2.2 (A multiple of single premium) plus (Vested Simeversionary Bonuses)
plus Terminal bonus, if any, where multiple is aolwv:

Age at entry of Life Age at entry of Life
Assured was less than 45Assured was 45 years of
years more

1.25 1.10

3.2.1.2 If you have chosen Endowment with Whole Life Option
3.2.1.2.1 If death occurs before the completion of endewmterm then Death benefit as
defined in 3.2.1.1.1 & 3.2.1.1.2, as the case maywill be paid depending on the
mode of payment of premiums
3.2.1.2.2 If death occurs after completion of the endownternn but before completion of 100
years of age
3.2.1.2.2.1 We will pay the Basic Sum Assured.

Form 236



SBI Life — Shubh Nivesh Policy Document
(UIN: 111N055V03)

3.2.2 If your Policy is not in-force but has acquiredgaip value, we will pay the following benefits:
3.2.2.1 If you have chosen Endowment option only then wé pay the paid-up value if death
occurs before the completion of endowment term.
3.2.2.2 If you have chosen Endowment with Whole Life Optiand death occurs before the

completion of endowment term then we will pay pafvalue and the policy gets terminated
and no other benefits shall be payable under theypo

3.2.2.3 If you have chosen Endowment with Whole Life Optiand death occurs after the
completion of endowment term but prior to Endowmgssurance with Whole Life Maturity
Date then we will pay the paid-up sum assured.

Part C

3.3 Maturity Benefit

3.3.1 If your Policy is in-force and the Life Assured gwes to the Maturity Date of Policy, we will paye
following benefits:
3.3.1.1 If you have chosen Endowment option only then wi¢ peiy Basic Sum Assured along with
the vested simple reversionary bonus plus terntioals, if any, on the Endowment Maturity
date and the policy shall be terminated.
3.3.1.2 If you have chosen Endowment option with Whole l@ption then we will pay Basic Sum
Assured along with the vested simple reversionanyus plus terminal bonus, if any at the
Endowment Maturity Date.
3.3.1.2.1 We will pay an additional amount equal to the basim assured oBndowment
Assurance with Whole Life Maturity Date, which is after the Life Assured
completes 100 years of age.
3.3.2 If your Policy is not in-force but has acquiredgap value, and life assured survives the matuaidty
we will pay the following benefits:
3.3.2.1 If you have chosen Endowment option only then wé pay the paid-up value on the
Endowment Maturity date and policy shall be terrtéda
3.3.2.2 If you have chosen Endowment option with Whole WGfption then we will pay the paid-up
value on the Endowment Maturity Date and we widloapay an additional amount equal to
Paid-up Sum Assured dindowment Assurance with Whole Life Maturity Date.

3.4 Deferred Maturity Payment Option

3.4.1 You may choose Deferred Maturity Payment Optiothatend of Endowment maturity term of your
policy wherein the Basic Sum Assured can be takeamancome spread over a chosen period

3.4.2 You should inform us in writing, at least 3 mongh®r to the date of maturity of your policy.

3.4.3 You are required to select the deferment periodthedrequency of payment which can be yearly,-half
yearly, quarterly or monthly.

3.4.4 These installments payments will depend on theestaate applicable at the time of endowment
maturity date. The Interest rate shall be declagethe Company from time to time.

3.4.5 You will also have the option to receive the batan€the installments in one lump sum at any time
while installments are being paid to you under Drefé Maturity Option.

3.4.6  We will pay the discounted value of remaining ifistants on such requests.

3.4.7 The interest rate for discounting will be the rdéelared by the Company from time to time.

3.4.8 If Endowment option is chosen, and if death oceifitesr Endowment Maturity date then we will
continue to pay the balance installments, if aoyhe nominee or legal heirs till the expiry of the
Deferment period as chosen by you

3.4.9 If Endowment with Whole Life Option is chosen, ahdeath occurs aftdEndowment maturity date
but prior toEndowment Assurance with Whole Life Maturity Date then we will pay Basic Sum Assured
and we will continue to pay the balance installrsgiitany, to the nominee or legal heirs till theiey
of the Deferment period as chosen by you.

3.4.10 However, the nominee may opt to take the remaimataliments in lump sum which will be equal to
the discounted value of the remaining installmexthe rate of discount declared by the Company fro
time to time.
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4 Premiums

4.1 You have to pay the premiums on or before the prendue dates or within the grace period.

4.2 You have to pay the premiums even if you do noetirecrenewal premium notice. We are not liablednds
you any premium notices, whatsoever.

4.3 You will be liable to pay all applicable taxes, iles; cesses .... etc as levied by the Governmentoéret
statutoryauthorities.

4.4 If we receive any amount in excess of the requpemium, we willrefund theexcess. We ill not pay any
interest on this excess amount.

4.5 If we receive any amount less than the requiredhpne, wewill not adjust the said amount towards premium
till you pay the balance of premium. We will notypany interest on the amount received earlier.

4.6 The premium should always be paid in advance fthrpiiicy year. However, for your convenience, waym
allow you other modes of payment of premium.

4.7 If the Policy is in force and it results into deathim, the balance of premiums, if any, till thext Policy
anniversary, as on the date of claim shall be dedutom the benefits payable under the Policycaee the
claim is found admissible and payable.

4.8 The premium frequency can be changed only on &yaliniversary by sending a written request at leas
month in advance. Change in premium frequencyhgestito:

4.8.1 Minimum premium requirement for the requested ptamfrequency;

4.8.2 Availability of the requested premium frequencytba day of change in premium frequency;

4.8.3 Tabular Premium rates applicable for considerirgréquest for change in the frequency of payment of
premiums will be the same as the tabular premiuesrapplicable on the date of commencement ofyolic

4.9 If you have chosen “Endowment with Whole Life Optiono premium is payable under the policy after
Endowment Maturity Date.

4.10f we pay your claim under any of your riders, ywave to continue to pay the premiums for your lRskcy
and for remaining rider benefits, if any.

5 Grace Period

51 Grace period

5.1.1 You can pay your premiums within a grace period36f days from the due dates for premium
frequencies of yearly, half-yearly and quarterly.

5.1.2 You have a grace period of 15 days for monthly deetry.

5.1.3 If you do not pay your due premiums before the efngrace period, your policy lapses.
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6 Non-forfeiture Benefits

6.1 Paid-up Value

6.1.1 Your policy will acquire paid-up value if you hapaid at least 2 full policy years’ premiums if your
policy term is less than 10 years or if you havigl jgé least 3 full policy years’ premiums if youolicy
term is more than or equal to 10 years .

6.1.1.1 Paid-up Value = Paid-up Sum assuphas vested simple reversionary bonus, if gohys terminal
bonus, if any.

6.1.1.2 Paid-up Sum assured = Basic Sum assured at inoepiittiplied by Number of installment
premiums paidlivided by total number of installment premiums payable.
6.1.1.3 We will not attach any further regular simple resienary bonuses from the date your policy has
become paid-up.
6.1.1.4 Your policy shall not participate in any profitsamit becomes a paid up policy.
6.1.2 You may terminate your paid-up Policy before Matuby surrendering the Policy for Surrender Value.
6.1.3 If your policy is a single premium policy then Paig Value will not be applicable.

6.2 Surrender Value

6.2.1 For Regular Premium Policies:

6.2.1.1 You may surrender your policy during the endowntentn of the policy if you have paid at least
2 full policy years’ premiums if the policy termlisss than 10 years or at least 3 full policy years
premiums if your policy term is more than or eqiaalO years .

6.2.1.2 We will pay you either Guaranteed Surrender ValB8Y) or Non-Guaranteed Special Surrender
Value (SSV) whichever is higher, if you decide tmorender your Policy.

6.2.1.2.1 GSV is equal to GSV factors multiplied by the bgsiemiums paid. The GSV factors
for various policy durations are given below:

Policy Year As percentage of basic premium paid
Policy term less than 10 Policy term of 10
years years or more

1 0% 0%

2 30% 0%

3 30% 30%

4-7 50% 50%

8-9 55% 55%

10 Not Applicable 55%

11-15 Not Applicable 60%

16-20 Not Applicable 65%

21 and more Not Applicable 70%

6.2.1.2.2 Surrender value of the vested bonuses, if anyalgib be added to the GSV.

6.2.2 For Single Premium Policies:

6.2.2.1 You may surrender your policy during the endowntentn of the policy after completion of first
policy year.

6.2.2.2 We will pay you either the Guaranteed Surrendeu®dlGSV) or the Non-Guaranteed Special
Surrender Value (SSV), whichever is higher, if ylmecide to surrender your policy.

Form 236



Part D

SBI Life — Shubh Nivesh Policy Document
(UIN: 111N055V03)

6.2.2.2.1 In case the policy is surrendered during firstehpelicy years, therGSV = 70 percent
of the single premium (exclusive of service tax @eds) paid excluding underwriting
extra premiums and excluding rider premium, if golys surrender value of the vested
bonuses .

6.2.2.2.2 In case the policy is surrendered in the fourtlicgoyear or thereafter, then, GSV = 90
percent of the single premium (exclusive of serviae and cess) paid excluding
underwriting extra premiums and excluding ridernpirgn, if anyplus surrender value
of vested bonuses.

6.2.3 The surrender value of the vested bonuses is eadciby multiplying the vested bonuses with bonus
surrender value factors.

6.2.4 The Bonus Surrender value factors are declarechéyCompany from time to time. Bonus surrender
value factors are assurance factors calculated) asmte of interest equal to 200 bps higher tharllD
year benchmark G-Sec rate as on first businessfdftyancial year.

6.2.5 In case of surrenders, surrender value of vested$will be less than the amount of vested bonds a
will depend on the bonus surrender value factodstaa duration of the policy.

6.2.6 The SSV for a Policy will depend on the Policy teamd the duration elapsed at the time of the
Surrender.

6.2.7 We shall declare the SSV from time to time and S8\f be based on our past financial and
demographic experience with regard to the Policgroup of similar Policies, as well as our assesgme
of such likely future experience.

6.2.8 In case of whole life cover option, no surrendefugawill be payable once endowment term is
completed.

6.2.9 The surrender of the Policy shall extinguish ajhts and benefits under your Policy.

7 Revival

7.1

7.2
7.3

7.4
7.5

7.6
7.7

7.8
7.9

If premiums are not paid within the grace periaaiirypolicy lapses. No benefits are then payableeugdur
policy if your Policy has not acquired paid-up valu

If your Policy lapses then the rider(s) attachethwbur Policy will also lapse automatically.

You can revive your policy with or without rideigany, during the revival period of 2 years frohetdate of
the First Unpaid Premium or before the endowmerttritg date whichever is earlier.

You should write to us during the revival period.

You have to submit Good Health Declaration andsBatbther underwriting requirements, if any. We may
charge extra premium based on underwriting.

We may accept or reject your revival request. Wieimfiorm you about the same.

You have to pay all due premiums, not paid durhmgrevival period, along with interest. The duenpitens
would include installment premium including anyraxpremiums intimated to you at the inception ofiryo
policy.

The interest rate will be charged at a rate dedlayeus from time to time.

You cannot revive your policy after the expiry bétrevival period.

7.10 Revival shall not be effective unless we acceptrdévéval and intimate you the same in writing.

8 Claims

8.1

Death claim
8.1.1 The policyholder, nominee or the legal heir, asahse may be, shouidtimate us about the death of
the life assured in writing, stating at least tiediqy number, cause of death and date of death.
8.1.2 We will require the following documents to procéss claim:
- Original policy document
- Original death certificate from municipal / localthorities
- Claimant’s statement and claim forms in prescrifoechats
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- Any other documents including post-mortem repoitst finformation report where
applicable

8.1.3 Claim under the policy may be filed with us witlii days of date of claim event.

8.1.4 However, without prejudice, in case of delay innrdtion or submission of claim documents beyond
the stipulated period in the policy document othie Statutes, We, at our sole discretion, may coado
such delay and examine the admissibility or otheewsf the claim, if such delay is proved to be for
reasons beyond the control of the nominee/claimant.

8.1.5 We will pay the claim, if found admissible, to tassignee, if the policy is assigned.

8.1.6 If the policy is not assigned, and

8.1.6.1 you are the life assured, we will pay
8.1.6.1.1 the nominee, if the nominee is not a minor
8.1.6.1.2 the appointee, if the nominee is a minor
8.1.6.1.3 your legal heir, if nomination is not valid.
8.1.6.2 you are not the life assured, we will pay you ouylegal heir
8.1.7 We may ask for additional information related te tfaim.
8.1.8 You can claim only once under this plan.

Part D

8.2 Maturity Claim

8.2.1 You are required to submit the original policy domnt, the discharge form and KYC documents to
any of our offices.

8.2.2 If you assign your policy, we will pay claim to thessignee.

8.2.1 If the policy is not assigned, we will pay the ofaio you.

8.3 Surrender
8.3.1 We will requirethe original policy document and discharge formnucpss the surrender claim.
8.3.2 If the policy is assigned, we will pay the assigrtbe surrender value.
8.3.3 If the policy is not assigned, we will pay
8.3.3.1 the surrender value {mu
8.3.3.2 we will pay the applicable death claim, if the dealaim is found admissible, to your legal heir,
in case of death of life assured subsequent todtie of request for surrender but before
payment.

9 - Termination

9.1 Termination of your policy
Your policy will terminate at the earliest of thalbwing:
9.1.1 on payment of death benefit.
9.1.2 on the date of maturity.
9.1.3 on payment of surrender value.
9.1.4 on payment of free-look cancellation amount.
9.1.5 On your policy being in a lapsed status withoutuatng any paid up value and after expiry of the
revival period. However, death cover will terminate nonpayment of due premium before the expiry
of the grace period, provided the policy hasn’tuaced paid up value.

10 General Terms

10.1  Free-look period
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10.1.1 If you have purchased the policy through distaneeketing channel, you have 30 days from the date of
the receipt of this policy document to review #snis and conditions. If you are not satisfied, gan
return the policy stating the reasons for objection

10.1.2 If you have purchased the policy through a chaotieér than distance marketing, you have 15 days
from the date of receipt of this policy documentréview its terms and conditions. If you are not
satisfied, you can return the policy stating thessons for objection.

10.1.3 We will then refund the premium paid after dedugtihe proportionate risk premium for the period of
cover under the base policy, stamp duty incurretiraaedical expenses incurred, if any

10.1.4 You cannot revive, reinstate or restore your potinge you have returned your policy.

10.1.5 We will not pay any benefit under your policy aftee pay the free-look cancellation amount.

Part D

10.2  Suicide exclusion

10.2.1 If the Life Assured, sane or insane, commits seicigithin one year, we will not pay the death bénef

10.2.2 We will calculate one year from the Date of Comn@mnent of Risk or from the Date of Revival of the
Policy.

10.2.3 We will pay 80% of the premiums paid under the basicy if death due to suicide occurs within one
year from the date of commencement of risk. Iree#ssuicide within one year from the date of ravbiv
of the policy, we will pay either 80% of the premmis paid under the base policy or the surrenderyalu
whichever is higher and the contract would cease.

10.3  Policy loan

10.3.1 You may apply for a loan against your Policy if ygwlicy has acquired the Surrender Value.

10.3.2 Policy loan will not exceed 90% of the Special 8ader Value.

10.3.3 The interest to be charged on the loan will beated by the Company from time to time

10.3.4 Your policy will be assigned to us and the assigmshall be in force till the entire loan with the
interest thereon is repaid.

10.3.5 We reserve the right to determine the loan amaubetgranted and to defer the granting of a loamfo
period not exceeding six months from the date gfiest for such a loan.

10.3.6 Interest shall accrue on the outstanding policy laba rate which shall be determined by the Comppan
from time to time.

10.3.7 If you fail to pay the loan interest on the dueedaand if the loan along with the outstanding eder
due exceeds the Surrender Value:
10.3.7.1 your Policy will be foreclosed automatically;
10.3.7.2 we will pay the residual value of the policy, ifyan
10.3.7.3 the contract of insurance will stand terminated alidthe benefits under the policy shall

automatically cease.

10.3.8 We will recover the unpaid loan, if any along wihtstanding interest due from the proceeds under

your policy at the time of any payment made untergolicy.
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PartE

11 Charges

11.1  Charges

11.112 Being a non-linked product, there are no explibdrges under this policy.
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12 General Terms - Miscellaneous

12.1 Nomination

12.11

12.1.2

12.1.3
12.1.4

12.1.5
12.1.6

If you are the policyholder and the life insuramo®er is on your own life, you may, when affecting
the policy or at any time before the policy matui@spayment, nominate person or persons to whom
the money secured by the policy shall be paidénetbent of the death of the life assured.

If the nominee is a minor, you may appoint a persmmpetent to contract, as an appointee in the
manner laid down by us, to receive the money sechyethe policy in the event of death of the life
assured during the minority of the nominee.

You may cancel or change the existing nomination.

An assignment or transfer of your policy under isecB8 of the Insurance Act, 1938, as amended
from time to time, shall cancel the nomination eptagender certain circumstances.

Your nomination should be registered in our rec@ass to make it binding on us.

For complete details about the nomination, pleager to Section 39 of the Insurance Act, 1938, as
amended from time to time.

[A leaflet containing the simplified version of tpeovisions of Section 38 & Section 39 is encloasd\nnexure
— | & I, respectively for reference.]

12.2  Assignment

12.2.1

12.2.2

12.2.3

12.2.4

12.25

12.2.6

12.2.7

You may assign the policy subject to the provisiofsSection 38 of the Insurance Act, 1938, as
amended from time to time.

We may decline to act upon any endorsement or deadsignment if we have sufficient reasons and
we will let you know in writing the reasons for suefusal.

You may refer a claim to the Insurance Regulatargt Bevelopment Authority of India within 30
days of receipt of our communication intimating yaout our declining to act upon the transfer or
assignment of your policy.

You may assign your policy wholly or in part.

You may assign your policy either absolutely orditonally, and at any point of time there can be
only one assignment under your policy.

The assignment or reassignment of your policy shbel registered with us so as to make it binding
on us.

For complete details about the Assignment or teansf the policy, please refer to Section 38 of the
Insurance Act, 1938, as amended from time to time

[A leaflet containing the simplified version of th@ovisions of Section 38 is enclosed as Annexudefer
reference].

12.3 Non-disclosure

12.3.1

12.3.2
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We have issued your policy based on your statemeny®ur proposal form, personal statement,
medical reports and any other documents that dneisted to us.

If we find that any of this information is inaccteaor false or you have withheld any material
information or in case of fraud, we will have ahtdo repudiate all the claims under your policg &n
or cancel your policy as applicable subject tophavisions of section 45 of the Insurance Act, 1938
as amended from time to time and no benefit urtieepolicy is payable.
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12.3.3 If we repudiate the claim under your policy / andcancel your policy on the grounds of fraud, we
would forfeit the premiums received under your gpland we shall not entertain any claim under
your policy.

12.3.4 If we repudiate death claim / and or cancel yodicgmn any grounds other than fraud, we may pay
such amounts as are payable under the policy dubj¢lse provisions of Section 45 of the Insurance
Act 1938, as amended from time to time.

[A leaflet containing the simplified version of tpeovisions of Section 45 is enclosed in Annexui fer
reference.]

12.4  Misstatement of age
12.4.1 If we find that the correct age of the life assuisedifferent from that mentioned in the propogaht,
we will check your eligibility for the life coversaon the date of commencement of Policy.
12.4.2 If eligible,
12.4.2.1 If the correct age is found to be higher, you hewgay the difference in premiums along
with interest
12.4.2.2 We will terminate your policy by paying surrendealue, if any, if you do not pay the
difference in premiums and applicable interest.
12.4.2.3 If the correct age is found to be lower, we wilfured the difference in premiums without
any interest.
12.4.3 If not eligible,
12.4.3.1 We will terminate your policy.
12.4.3.2 We will pay you the surrender value, if any, subjecrecovery of difference in premium,
along with interest.

12.5 Taxation

12.5.1 You are liable to pay the Service Tax/Cess/GSTaraily other statutory levy/duty/ surcharge, at the
rate notified by the State Government or Centralg&boment of India from time to time, as per the
applicable tax laws on basic premium, rider premamd/or other charges (if any) as per the product
feature

12.5.2 You are eligible for Income Tax benefits/exempti@ssper the applicable income tax laws in India,
which are subject to change from time to time. Yioay visit our website for further detalils:
http://www.sbilife.co.in/sbilife/content/21_3672#Blease consult your tax advisor for details

12.6 Date formats

Unless otherwise stated, all dates described agulinghe policy schedule are in dd/mm/yyyy formats
12.7  Electronic transactions

We shall accept premiums and pay benefits thromgrepproved modes including electronic transfers.
12.8 Communications:

12.8.1 We will communicate to you in writing and delivéret correspondence by hand, post, facsimile, e-
mail or any other approved mode.
12.8.2 We will send correspondence to the mailing addyesshave provided in the proposal form or to the
changed address.
12.8.3 You should also communicate in writing and delitleg correspondence by hand, post, facsimile, e-
mail or any other approved mode.
12.8.4 Your correspondence can be addressed to any of il&Bbranch offices or to its Central Processing
Centre at the address below:
SBI Life Insurance Company Limited,
Central Processing Centre,
7th Level (D Wing) & 8th Level,
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Seawoods Grand Central

Tower 2, Plot No R-1,Sector-40,

Seawoods, Nerul Node, Dist. Thane,

Navi Mumbai-400 706.

Telephone No.: +91 - 22 - 6645 6241

FAX No.: + 91 - 22- 664655
E-mail: info@sbilife.co.in

12.8.5 It is important that you keep us informed of yolwaoge in address and any other communication
details
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13 Complaints

13.1 Grievance redressal procedure

131.1
13.1.2
13.1.3

13.1.4

13.15

13.1.6
13.1.7

13.1.8

If you have any query, complaint or grievance, yoay approach any of our offices.
You can also call us on our toll-free number: 1220090 (9a.m. to 9p.m.).
If you are not satisfied with our decision or hanat received any response within 10 working days,
you may write to us at:

Head — Client Relationship,

SBI Life Insurance Company Limited

Central Processing Centre,

7th Level (D Wing) & 8th Level,

Seawoods Grand Central

Tower 2, Plot No R-1,Sector-40,

Seawoods, Nerul Node, Dist. Thane,

Navi Mumbai-400 706.

Telephone No.: +91 - 22 — 6645 6241

Fax No.: +91 - 22 — 6645 6655

Email I1d: info@sbilife.co.in

In case you are not satisfied with our decisiond #me issue pertains to provision 12 (1) of the
Redressal of Public Grievances Rules, 1998, you apgyoach the Insurance Ombudsman. You can
lodge the complaint with the Ombudsman as per prowi 13 of the said rules. The relevant
provisions have been mentioned in the section \ReieStatutes’.
The address of the Insurance Ombudsman and theeg&adiof Public Grievances Rules, 1998, are,
available in the website of IRDAhttp://www.irdai.gov.inand in our websitattp://www.sbilife.co.in
The address of the ombudsman at Mumbai is:

Office of the Insurance Ombudsman (MaharashtraGoe)

3 Floor, Jeevan Seva Annexe,

S.V. Road, Santa Cruz (W),

Mumbai — 400 054.

Phone: +91 — 22 — 2610 6928

Fax: +91 — 22 — 2610 6052

Email: ombudsmanmumbai@gmail.com
We have also enclosed the addresses of the ingucamisudsman.
In case the complaint is not fully attended by uthiw 15 days of lodging the complaint through our
Grievance Redressal Mechanism; you may escalatedimplaint to IRDAI through the Integrated
Grievance Management System (IGMS) website: httpi.igms.irda.gov.in or contact IRDAI
Grievance Call Centre on toll-free number : 155288)0 4254 732
The postal address of IRDAI for communication fomplaints by fax/paper is as follows: Consumer
Affairs Department, Insurance Regulatory and Deweent Authority of India, 9th floor, United
India Towers, Basheerbagh, Hyderabad — 500 029ng§aha Fax No: 91-40-6678 9768

14 Relevant Statutes

14.1 Governing laws and jurisdiction

14.11

This is subject to prevailing Indian Laws. Any digp that may arise in connection with this shall be
subject to the jurisdiction of the competent Cooftindia.
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14.2 Section 41 of the Insurance Act 193&s amended from time to time

14.2.1 (1) No person shall allow or offer &low, either directly or indirectly, as an inducemb to any
person to take or renew or continue an insurancespect of any kind of risk relating to lives or
property in India, any rebate of the whole or mdithe commission payable or any rebatt¢he
premium shown on the policy, nor shall any persdinig out or renewing or continuing a policy
accept any rebate, except such rebate as maydveedlin accordance with the published
prospectuses or tables of the insurer:
Provided that acceptance by an insurance agent of commigsionnection with a policy of life
insurance taken out by himself on his own life hat be deemed to be acceptance of a rebate of
premium within the meaning of this sub-sectiontifree time of such acceptance the insurance agent
satisfies the prescribed conditions establishiag e is @ona fide insurance agent employed by the
insurer.

(2) Any person making default in complying with theovisions of this section shall be liable for a
penalty which may extend to ten lakh rupees.

14.3 Section 45 of the Insurance Act 1938, as amenddm time to time
[A leaflet containing the simplified version of th@ovisions of Section 45 is enclosed in Annexuréll-for
reference]

14.4 Provision 12 (1) of Redressal of Public GrievanseRules, 1998

The Ombudsman may receive and consider
(a) Complaints under Rule 13
(b) Any partial or total repudiation of claims by arsumer
(c) Any dispute in regard to premium paid or payableeims of the policy
(d) Any dispute on the legal construction of the pglicygofar as such disputes relate to claims
(e) Delay in settlement of claims

() Non-issue of any insurance document to customéess igceipt of premium
14.4.1 Provision 13 of Redressal of Public Grievances Rude1998

(1) any person who has a grievance against an insaegr,himself or through his legal heirs make a camplin
writing to the Ombudsman within whose jurisdictitthe branch or office of the insurer complained agfis
located.

(2) the complaint shall be in writing duly signed by ttomplainant or through his legal heirs and sttatle clearly
the name and address of the complainant, the ndittee doranch or office of the insurer against whibk
complaint is made, the fact giving rise to compiasupported by documents, if any, relied on by the
complainant, the nature and extent of the loss ezhue the complainant and the relief sought from th
Ombudsman.

(3) no complaint to the Ombudsman shall lie unless —

(a) the complainants had before making a complainhéo@mbudsman made a written representation to the
insurer named in the complaint and either insueat fejected the complaint or the complainant had no
received any reply within a period of one montteathe insurer concerned received his representatio
the complainant is not satisfied with the replyagito him by the insurer.

(b) the complaint is made not later than one year dlffterinsurer had rejected the representation drtden
final reply on the representation of the complatnand

(c) the complaint is not on the same subject matterwfich any proceedings before any Court, or Coressum
Forum or Arbitrator is pending or were so earlier

TRRERARERE T TRTRERARERE End of Policy Booklet * I TRTERTR AR ARTRRARRRRER
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Rider Document

This is your rider document containing the varitersns and conditions governing the rider benefits.

1 SBI Life — Accidental Death Benefit Rider

1.1 General Conditions

1.1.1 The UIN allotted by IRDAI for SBI Life — Accidentddeath Benefit Rider is 111B015V02.

1.1.2 The terms and conditions specified in this ridecudoent will apply only if your policy schedule
shows that we have offered this rider to you anlg dnyou have paid the requisite premium for
the rider regularly.

1.1.3 We will pay the rider sum assured to the nominpppatee or the legal heir, as the case may be.

1.1.4 Your rider sum assured will be the same duringidher term.

1.15 We will pay the rider sum assured in case theddsured dies as a result of accident during the
rider term subject to all of the following:

1.1.5.1 Your policy as well as this rider are in-force.

1.1.5.2 The life assured has died as a result of an accatedefined in this rider document.

1.1.5.3 Such accidental death should be proved to ourfaetiisn.

1.1.5.4 The death of the life assured should occur witl#@ days from the date of accident but before the
date of expiry of the term for this rider.

1.1.5.5 The death must be solely and directly due to therigs from the accident and it should be
independent of all other causes.

1.1.5.6 The total sum assured under this rider on all afryimdividual policies put together will not
exceed Rs. 50,00,000.

1.1.6 You may discontinue your rider alone during thesriterm. You should inform us in writing.

1.1.7 You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standalonedasi

1.1.8 The following provisions contained in the policyditet will also apply for this rider:

Free-look

Grace period
Revival
Misstatement of age
Complaints
Relevant statutes

1.2 Definition of Accident
“An accident is a sudden, unforeseen and involyreaent caused by external, visible and violentms&a

1.3 Exclusions

We will not pay the Accidental Death sum assuredifaths arising as a consequence of or occurring
during the following events:

13.1
1.3.2
1.3.3
134

1.35
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Infection: Death caused or contributed to, by arfgdtion, except infection caused by an external
visible wound accidentally sustained

Drug abuse: Life assured is under the influenca@ihol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

Self-inflicted injury: Intentional self-inflictednjury including the injuries arising out of atteragt
suicide

Criminal acts: Life assured’s involvement in crimirand / or unlawful acts with criminal or
unlawful intent

War and civil commotion: War, invasion, hostilitieghether war is declared or not), civil war,
rebellion, revolution or taking part in a riot@wil commotion



1.3.6

1.3.7

1.3.8
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Nuclear contamination: The radioactive, explosivéazardous nature of nuclear fuel materials or
property contaminated by nuclear fuel materialacmident arising from such nature

Aviation: Life assured’s participation in any flgnactivity, other than as a passenger in a
commercially licensed aircraft

Hazardous sports and pastimes: Taking part oripiagtfor any hazardous hobby, pursuit or any
race not previously declared and accepted by us.

1.4 Surrender

14.1

You may surrender your rider during the rider teafter the completion of the first policy year.

Such surrenders will be subject to all of the foilog:

14.11
14.1.2
1.4.13

1414
1.4.15
1.4.1.6

1.4.1.7

If you are paying regular premiums, we will not @y surrender value.

If you have paid single premium, we will pay a smder value.

You may surrender this rider alone and still camtinio avail other benefits by keeping the other
riders and benefits in-force by paying the premi@ssnd when due.

You cannot restore your rider once you have suggrdlthe rider.

If you surrender the base policy, your riders aifio be surrendered automatically.

We will not pay the rider benefit in case of accitdé death of the life assured after we pay the
surrender value.

The surrender value payable under this rider beise¢alculated as:

Single Premium x 75% x Outstanding rider term /d@Riflerm

1.41.7.1 The single premium used in the calculation of quier value will be the premium

charged for the rider, excluding taxes.

1.4.1.7.2 Outstanding rider term will be calculated as:

Rider Term, in months — Completed months as oml#te of receipt of surrender request

1.5 Termination

Your rider will terminate on the earliest of thdldeving:

151
152
153
154

155

Form - 58

on payment of accidental death benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oryouar application to surrender the rider if there is
no surrender value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover will
terminate at the end of grace period if you dopagt the premium on the due dates.
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2 SBI Life — Accidental Total & Permanent Disability Benefit Rider

2.1 General Conditions

211

2.1.2

2.13

214

2141
2.14.2

2.1.43

2.15
2.16

217

The UIN allotted by IRDAI for SBI Life — Accidentdlotal & Permanent Disability Benefit Rider
is 111B016V02.

The terms and conditions specified in this ridecudoent will apply only if your policy schedule
shows that we have offered this rider to you anlg dnyou have paid the requisite premium for
the rider regularly.

Your rider sum assured will be the same duringridher term.

We will pay the rider sum assured to you on theuoence of accidental total and permanent
disability (ATPD) of the life assured during thdet term subject to all of the following:

Your policy as well as this rider are in-force.

The accident and the resulting disability shouldabelefined in the rider document and should be
proved to our satisfaction.

The total sum assured under this rider on all afryimdividual policies put together will not
exceed Rs. 50,00,000.

You may discontinue your rider alone during thesriterm. You should inform us in writing.

You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standaloneasi

The following provisions contained in the policyditet will also apply for this rider:

- Free-look

- Grace period

- Revival

- Misstatement of age

- Complaints

- Relevant statutes

2.2 Definition of ATPD

2.2.1

222

‘Accidental Total and Permanent Disability’ is thendition in which the life assured becomes
incapacitated and as a result, not able to eaincame from any work, occupation or profession
for the rest of life. Disability must be causededpland directly by external, violent, unforeseeabl
and visible means, occurring independently of atmeiocauses. The permanence of the disability
will only be established 180 days following theadaf the event causing the disability.

Total and permanent disability also includes thes lof both arms, or both legs, or one arm and
one leg, or both eyes. Loss of arms or legs me#@megnberment by amputation of the entire
hand or foot. Loss of eyes means entire and ire@ble loss of sight.

2.3 Definition of Accident:
An accident is a sudden, unforeseen and involureaeyt caused by external, visible and violent rmean

2.4 Exclusions

We will not pay the ATPD sum assured for the dikgtarising as a consequence of or occurring durin
the following events:

24.1
24.2
243

24.4
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Infection: Disability is caused or contributed try, any infection, except infection caused by an
external visible wound accidentally sustained

Drug abuse: Life assured is under the influenca@@ihol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

Self-inflicted injury: Intentional self-inflictednjury including the injuries arising out of atteragt
suicide

Criminal acts: Life assured’s involvement in crimirand / or unlawful acts with criminal or
unlawful intent



245

24.6

247

2.4.8

War and civil commotion: War, invasion, hostilitiéghether war is declared or not), civil war,
rebellion, revolution or taking part in a riot avit commotion

Nuclear contamination: The radioactive, explosivéazardous nature of nuclear fuel materials or
property contaminated by nuclear fuel materialacmident arising from such nature

Aviation: Life assured’s participation in any flgnactivity, other than as a passenger in a
commercially licensed aircraft

Hazardous sports and pastimes: Taking part oripiagtfor any hazardous hobby, pursuit or any
race not previously declared and accepted by us

2.5 Surrender

25.1 You may surrender your rider during the rider texfter the completion of the first policy year.
Such surrenders will be subject to all of the foilog:
2.5.1.1 If you are paying regular premiums, we will not @y surrender value.
2.5.1.2 If you have paid single premium, we will pay a smder value.
2.5.1.3 You may surrender this rider alone and still comdi to avail other benefits by keeping the other
riders and benefits in-force by paying the premi@®snd when due.
2.5.1.4 You cannot restore your rider once you have sugerdithe rider.
2.5.1.5 If you surrender the base policy, your riders aiio be surrendered automatically.
2.5.1.6 We will not pay the rider benefit in case of didipiof the life assured after we pay the surrender
value.
2.5.1.7 The surrender value payable under the rider beisefdlculated as:
Single Premium x 75% x Outstanding rider term /e@Riflerm
2.5.1.7.1 The single premium used in the calculation of swdtez value will be the premium
charged for the rider, excluding taxes.
2.5.1.7.2 Outstanding rider term will be calculated as:
Rider Term, in months — Completed months as oml#te of receipt of surrender request
2.6 Termination

Your rider will terminate on the earliest of thdléaving:

2.6.1
2.6.2
2.6.3
2.6.4

2.6.5
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on payment of ATPD benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oyoar application to surrender the rider if there is
no surrender value payable under this rider.

at the end of the revival period, if you have matived your rider. However, the rider cover will
terminate at the end of grace period if you dopayt the premium on the due dates.



3 SBI Life — Preferred Term Rider

3.1 General Conditions
3.1.1 The terms and conditions specified in this ridecudoent are applicable only if your Policy
Schedule shows that we have offered this Ridemotoand you have paid the requisite premiums forrither
benefit. The UIN allotted by IRDAI for SBI Life —rBferred Term Rider is 111B014V02.

3.1.2 We will pay the rider sum assured to you or thespes entitled to the benefits, as the case may
be, on the occurrence of unfortunate death of tfeedssured during the rider term subject to alltlod
following:

3.1.2.1 Your policy as well as this rider are in-force.

3.1.2.2 The total sum assured under this rider on all afry®BI Life individual policies put together will

not exceed Rs. 50,00,000.
3.1.3 You may discontinue your rider alone during thesriterm. You should inform us in writing.
3.14 You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standalonedasi

3.15 The following provisions contained in the policyditet will also apply for this rider:
- Free-look
- Grace period
- Revival
- Misstatement of age
- Complaints

- Relevant statutes

3.2 Suicide Exclusion
3.2.1 If the Life Assured, sane or insane, commits seicidithin one year, we will not pay the death
benefit.
3.2.2 We will calculate one year from the Date of Comnemnent of Risk or from the Date of Revival
of the Policy.
3.2.3 We will pay 80% of the rider premiums paid if dedltlre to suicide happens within one year from

the date of commencement of risk. In case of déda¢hto suicide within one year from the date ofvahwof the
policy, we will pay either 80% of the rider premigarmpaid or the surrender value, whichever is higinet the
contract would cease.

3.3 Surrender
3.3.1 You may surrender your rider during the rider teafter the completion of the first policy year.
Such surrenders will be subject to all of the failog:
3.3.1.1 If you are paying regular premiums, we will not @y surrender value.
3.3.1.2 If you have paid single premium, we will pay a smder value.
3.3.1.3 If you surrender the rider, other benefits in ypalicy will continue.
3.3.1.4 You cannot restore your rider once you have susgdlthe rider.
3.3.1.5 If you surrender the base policy, your riders aifio be surrendered automatically.
3.3.1.6 We will not pay the rider benefit in case of deathhe life assured after we receive the surrender
request.
3.3.1.7 The surrender value payable under this rider lieisefalculated as:
Single Premium charged for the rider x 75% x Outditag rider term / Rider Term
3.3.1.7.1 The single premium used in the calculation of swdez value will be the premium
charged for the rider, excluding taxes.
3.3.1.7.2  Outstanding rider term will be calculated as:
Rider Term, in months — Completed months as orl#te of receipt of surrender request
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3.4 Termination

Your rider will terminate on the earliest of thdldeving:

34.1 on payment of death benefit

3.4.2 the date on which your Policy terminates
3.4.3 on the date your rider term ends

3.4.4 on payment of rider surrender value

at the end of the revival period if you have natived your rider. However, the rider cover will teinate at the end
of grace period if you do not pay the premium andie dates.

Form - 60
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Section 38 - Assignment and Transfer of Insurance Radici

Assignment or transfer of a policy should be incrdance with Section 38 of the Insurance Act, 188&nended
by Insurance Laws (Amendment) Act, 2015 dated 23@H. The extant provisions in this regard are as
follows:

01. This policy may be transferred/assigned, whaotlyn part, with or without consideration.

02. An Assignment may be effected in a policy byeadorsement upon the policy itself or by a separat
instrument under notice to the Insurer.

03. The instrument of assignment should indicagefélat of transfer or assignment and the reasarthiéo
assignment or transfer, antecedents of the assareterms on which assignment is made.

04. The assignment must be signed by the transterassignor or duly authorized agent and attesyed
at least one witness.

05. The transfer of assignment shall not be oparas against an insurer until a notice in writifighe
transfer or assignment and either the said endensean instrument itself or copy there of certifiedbe
correct by both transferor and transferee or tthally authorised agents have been delivered tontheer.

06. Fee to be paid for assignment or transfer easpbcified by the Authority through Regulations.

07. On receipt of notice with fee, the insurer dtidbrant a written acknowledgement of receipt dice
Such notice shall be conclusive evidence agaiesingurer of duly receiving the notice.

08. If the insurer maintains one or more placebusiness, such notices shall be delivered onlhat t
place where the policy is being serviced.

09. The insurer may accept or decline to act uponteansfer or assignment or endorsement, if it has
sufficient reasons to believe that it is
a. not bonafide or

b. not in the interest of the policyholder or
c. not in public interest or
d. is for the purpose of trading of the insuranckcy.

10. Before refusing to act upon endorsement, ttseirér should record the reasons in writing and
communicate the same in writing to Policyholderhit30 days from the date of policyholder giving a
notice of transfer or assignment.

11. In case of refusal to act upon the endorsetnetite Insurer, any person aggrieved by the refussgl
prefer a claim to IRDAI within 30 days of receigttbe refusal letter from the Insurer.



12. The priority of claims of persons interesteéminsurance policy would depend on the date dntwh
the notices of assignment or transfer is delivéodtie insurer; where there are more than oneuimgnts
of transfer or assignment, the priority will depeorddates of delivery of such notices. Any dispotthis
regard as to priority should be referred to Auttyori

13. Every assignment or transfer shall be deeméé &bsolute assignment or transfer and the agsmne

transferee shall be deemed to be absolute assigriesferee, except

a. where assignment or transfer is subject to tamdsconditions of transfer or assignment OR

b. where the transfer or assignment is made upodition that

i. the proceeds under the policy shall become gdayab policyholder or nominee(s) in the event of
assignee or transferee dying before the insured OR

ii. the insured surviving the term of the policy

Such conditional assignee will not be entitled twain a loan on policy or surrender the policy. sThi

provision will prevail notwithstanding any law oustom having force of law which is contrary to the
above position.

14. In other cases, the insurer shall, subjectettng and conditions of assignment, recognize the
transferee or assignee named in the notice ad#udude transferee or assignee and such person

a. shall be subject to all liabilities and equitieswhich the transferor or assignor was subjedcttthe
date of transfer or assignment and

b. may institute any proceedings in relation togbgcy

c. obtain loan under the policy or surrender thicpavithout obtaining the consent of the transfeoo
assignor or making him a party to the proceedings

15. Any rights and remedies of an assignee orfeases of a life insurance policy under an assigriroen
transfer effected before commencement of the Imegrdaws (Amendment) Act, 2015 shall not be
affected by this section.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment)
Act, 2015 and only a smplified version prepared for general information. Policy Holders are
advised to refer to Original Gazette Notificationfor complete and accurate details. ]
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Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belawaiccordance with Section 39 of the Insurance Act,
1938 as amended by Insurance Laws (Amendment)28d6 dated 23.03.2015. The extant provisions in
this regard are as follows:

01. The policyholder of a life insurance on his olf@a may nominate a person or persons to whom
money secured by the policy shall be paid in theneef his death.

02. Where the nominee is a minor, the policyholday appoint any person to receive the money secured
by the policy in the event of policyholder's deathring the minority of the nominee. The manner of
appointment to be laid down by the insurer.

03. Nomination can be made at any time before theeinty of the policy.

04. Nomination may be incorporated in the textted policy itself or may be endorsed on the policy
communicated to the insurer and can be registgrélebinsurer in the records relating to the policy

05. Nomination can be cancelled or changed at iamy before policy matures, by an endorsement or a
further endorsement or a will as the case may be.

06. A notice in writing of Change or Cancellatiohnemination must be delivered to the insurer for t
insurer to be liable to such nominee. Otherwissyrier will not be liable if a bonafide payment iade to
the person named in the text of the policy or mrégistered records of the insurer.

07. Fee to be paid to the insurer for registerimagnge or cancellation of a nomination can be sigecify
the Authority through Regulations.

08. On receipt of notice with fee, the insurer ddarant a written acknowledgement to the policgeol
of having registered a nomination or cancellatiost@nge thereof.

09. A transfer or assignment made in accordancé Biction 38 shall automatically cancel the
nomination except in case of assignment to ther@msor other transferee or assignee for purposeani

or against security or its reassignment after reqgay. In such case, the nomination will not getcetiad

to the extent of insurer's or transferee’s or assgjs interest in the policy. The nomination witg
revived on repayment of the loan.

10. The right of any creditor to be paid out of fireceeds of any policy of life insurance shall het
affected by the nomination.

11. In case of nomination by policyholder whosee li6 insured, if the nominees die before the
policyholder, the proceeds are payable to poliog@obr his heirs or legal representatives or hotder
succession certificate.



12. In case nominee(s) survive the person whosesliinsured, the amount secured by the policyl Sleal
paid to such survivor(s).

13. Where the policyholder whose life is insuredhimates his
a. parents or

b. spouse or

c. children or

d. spouse and children
e. or any of them

the nominees are beneficially entitled to the am@ayable by the insurer to the policyholder uniess
proved that policyholder could not have conferradhsbeneficial title on the nominee having regard t
the nature of his title.

14. If nominee(s) die after the policyholder butdoe his share of the amount secured under theypdi
paid, the share of the expired nominee(s) shalpdyable to the heirs or legal representative of the
nominee or holder of succession certificate of suminee(s).

15. The provisions of sub-section 7 and 8 (13 atdldove) shall apply to all life insurance policies
maturing for payment after the commencement ofrlnsce Laws (Amendment) Act, 2015.

16. If policyholder dies after maturity but the peeds and benefit of the policy has not been akdnh
because of his death, his nominee(s) shall bdashtih the proceeds and benefit of the policy.

17. The provisions of Section 39 are not applicablany life insurance policy to which Section 6 of

Married Women’s Property Act, 1874 applies or hagsrsy time applied except where before or after
Insurance Laws (Amendment) Act, 2015, a nominaitiamade in favour of spouse or children or spouse
and children whether or not on the face of theqgyoii is mentioned that it is made under Section 39

Where nomination is intended to be made to spouséildren or spouse and children under Sectioh 6 o
MWP Act, it should be specifically mentioned on thelicy. In such a case only, the provisions of

Section 39 will not apply.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment)
Act, 2015 and only a smplified version prepared for general information. Policy Holders are
advised to refer to Original Gazette Notification for complete and accurate details. |
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Section 45 — Policy shall not be called in questiam the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance, Act
1938, as amended by Insurance Laws (Amendment2Ad6 dated 23.03.2015 are as follows:

01. No Policy of Life Insurance shall be calledguestionon any ground whatsoevetafter expiry of 3
yrs from

a. the date of issuance of policy or

b. the date of commencement of risk or

c. the date of revival of policy or

d. the date of rider to the policy

whichever is later.

02. On the ground of fraud, a policy of Life Insaca may be called in question within 3 years from
a. the date of issuance of policy or

b. the date of commencement of risk or

c. the date of revival of policy or

d. the date of rider to the policy
whichever is later.

For this, the insurer should communicate in writtoghe insured or legal representative or nomimee
assignees of insured, as applicable, mentioningribxend and materials on which such decision igthas

03. Fraud means any of the following acts commitsgdinsured or by his agent, with the intent to
deceive the insurer or to induce the insurer todsslife insurance policy:
a. The suggestion, as a fact of that which is met &nd which the insured does not believe toums tr

b. The active concealment of a fact by the instm@dng knowledge or belief of the fact;
c. Any other act fitted to deceive; and
d. Any such act or omission as the law specificdéiglares to be fraudulent.

04. Mere silence is not fraud unless, dependingimumstances of the case, it is the duty of tiseried
or his agent keeping silence to speak or silengeitself equivalent to speak.

05. No Insurer shall repudiate a life insurancedyabn the ground of Fraud, if the Insured / beciafiy
can prove that the misstatement was true to the dfebis knowledge and there was no deliberate
intention to suppress the fact or that such mitestant of or

suppression of material fact are within the knowkadf the insurer. Onus of disproving is upon the
policyholder, if alive, or beneficiaries.



06. Life insurance Policy can be called in questigthin 3 years on the ground that any statemerar of
suppression of a fact material to expectancy efdif the insured was incorrectly made in the prapos
other document basis which policy was issued oiveelvor rider issued. For this, the insurer should
communicate in writing to the insured or legal es@ntative or nominee or assignees of insured, as
applicable, mentioning the ground and materialswdrich decision to repudiate the policy of life
insurance is based.

07. In case repudiation is on ground of mis-statéra@d not on fraud, the premium collected on pgolic
till the date of repudiation shall be paid to theured or legal representative or nominee or assigyof
insured, within a period of 90 days from the ddteepudiation.

08. Fact shall not be considered material unle$msdt a direct bearing on the risk undertaken by the
insurer. The onus is on insurer to show that ifittseirer had been aware of the said fact, nor$anance
policy would have been issued to the insured.

09. The insurer can call for proof of age at amyetiif he is entitled to do so and no policy shal b
deemed to be called in question merely becaustethes of the policy are adjusted on subsequentfproo
of age of life insured. So, this Section will n& applicable for questioning age or adjustment dhase
proof of age submitted subsequently.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment)
Act, 2015 and only a smplified version prepared for general information. Policy Holders are
advised to refer to Original Gazette Notification for complete and accurate details




